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CENTRAL, AD1IN ISTRATIVE TRIBUNAL 
CALCUTTA_BENCH 

N0.0'.A.1118 or 1996 

Date of Order : 25.9.1996 

Present : Honbla ft.Justice A.K.Chatterjee, Vice-Chairman. 

Hon'bje Or.B,C.Sarrna, Administrative L1ember. 

PALLAB KANT 1 CHATT.OPAQHYAY &' ANOTHER 

Vs. 

UNION OF INDIA & ORS. 
(N . A. T. M. 0. ) 

For the applicants : f1r.t.P.Rai, counsel. 

For the respondents: 	f.$.K,Outta, counsel (For Res.2 and 3). 

!R DER 

Heard ld.cajnsel for both the parties. 

2. 	Ld,counsel fdr' the applicants states that the applicants 

had received, th5 interview' letter acid duly appeared before the 

U,P.S.C. and at presents they have r gr1.evance on that 'core. 

In the..circurnstan'ce•g,7h8 doe6  not press: This application, 
exceptthat there' may be a' Order for payment of TA/DA to .te 
applicants, 

3, 	th perusal of the dider dtd 119..1996 we find that at 
wa s  recorded that the app1i6rrts sta1l pot be entitled to any 
TA/DA 	 for par-ing in such an'tervaew till further 

.' 	
orders.L,,Jnder the circumstances, we consider that•this. interim 
order 40?

.. not stand in the way of granting such' TA/DA,.. 	ich 
may be admissible to the applicants, under the rules, 

4. 	The application is accordingly treated to be disposed of 

as withdrawn. No order Is made as to costs, 
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"LC.Sarma) 
Adrnjnjstrativ Ilember ' 	 Vice-Chairman 
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